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:8.N.Jati, counsel lfor the petitioner 

R.G.Gupta, counse~ for the respondent. 
I 

I 
I --

'!he learned counsel for the respondent filed a copy of 

, t e order of Hon'ble ~iah Court dated 30.4.2001 mentioning that 
I --

o der passed by this Tribunal dated 23.6.2000 (Ann.A3) hss been 

s ayed. 

G rn·view,of the stay order passed by Hon'ble the High 
I , 

oµrt in DB Civil Writ Petition Nc.2018/2001, we do not feel it 

I 
il:'oper to proceed wi~h this Contempt Petition and this Contempt 

i 
etition is hereby dismissed at this stage. Notice issued aga.inst 

he alleged contemneb ie hereby discharged. 

(A.P.~ 
Adm. Member 
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· Judl .Member 


